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0.2./79/89

CCRAM : Hon'ble Mr. P.H. Trivedi .. Vice Chairman

Hon'ble Mr, F.M. Joshi ee Judicial Member

09/02/1989

Heard learned advocates Mr. Z.N. Shaikh and
Fxe ReM. Vin for the petitioner and respondents
respectively. Application admitted. Issue notice on
the respondents to reply on interim relief within
15 days. The petitioner is on leave and by way of
ad interim relief, directed to be allowed tc be
continued on it. The case be posted on 27th February,

1989 for further direction and interinm relief.

Proay

( P H Trivedi )
Vice Chairman

( P M Jéshi )
Judicial Member
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